207

Statutory resolution
seeking disapproval

DR. YELAMANCHILI SIVAJI .

Sir.

THE VICE-CHAIRMAN
JAGESH DESAI) ; Now it is over

(SHRI

DR. YELAMANCHILI SIVAJI : My

clarification has not been answered.

JAGESH DESAI)

THE VICE-CHAIRMAN (SHRI

: You should have told

me at that time. Now we will take up the
Statutory Resolution and the Bill.

I. STATUTORY RESOLUTION
SEEKING DISAPPROVAL OF
THE RELIGIOUS INSTITU
TIONS (PREVENTION OF
MISUSE) ORDINANCE, 1988—
Contd.

IL RELIGIOUS INSTITUTIONS
(PREVENTION OF MISUSE) BILL,

1988— Contd.
THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI) : Shri Mohinder Singh
Lather—only  six ~ minutes,  please.

(Interruptions) The time allotted for this was
3 hours and we have already taken 2 hours
48 minutes. The Minister is still to speak.
There are so many speakers. Therefore, we
should confine to the time limit. | will not
allow a single minute extra. Mr. Lather,
please proceed.

ut wgz fg @izy (afwaon)
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"It extends to the whole of India, except
the State of Jammu and Kashmir."
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"Provided that nothing in the Section
shall apply to any arms which are used as
part cf any religious system or ritual of the
institution as established by custom or
usage."
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@l v Wra’#tf? T AAAT
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Where any religious institution or
manager thereof contravenes the provisions
of sections 3, 4, 5 or 6, the manager and every
person connecte4 with such contravention
shall be punishable with imprisonment.
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SHRI V. GOPALSAMY (Tamil Nadu)
: Then there will be two maiden speeches.
(Interruptions).

st vw waaw i (faR)
gamwrene oY, WO AN, . (sTANA)
q¢ Tfew. ..

guaweay (s sAm ¥E)
Fg T WAL, [A WG FHNQ FE0
W AT S AN

SHRI SHIV PRATAP MISHRA (Uttar
Pradesh) : Hon. Mr. Vice-Chairman, Sir, |
am grateful to you for the opportunity you
have given to me to speak in this august
House on the Religious Institutions
(Prevention of Misuse) Bill, 1988.

Sir, this Bill restricts the carrying of arms to
any shrine or to  any Gurudwara or to any
religious place as well as there is a
prohibition in this Bill for the disbursement
of money, that money which is the money of
the religious institution to any political
party for its  propagation as well as for its
aims and objectives. At the same time, there
is a restriction on the construction of
fortification by the manager of anything
without ~a wvalid licence or by the
competent  authority. But, at the same time,
| feel that in this Bill the Kirpan or any arm
is allowed to be taken for the ceremonial
function. Here, in this Bill, | find that it
is not to separate politics from religion,
but it isto stop the misuse of religious
places for political activity, because as | can
see in India, it is a religious country and that
is why there is a provision in our constitution
about the secular character of ouT country.
Secularism means equal respect to all
religions. It does not mean atheism or taking
an attitude of dishonour  towards any
religion. We should follow the principles of
"Satyam Badah Dharmam Charah" which is
embossed on the gate of
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this august house. And keeping this in view, |
can say that the good points  of religion
were always embadded in any civilisation
since the lime immemorial. In the pre-Vedic
period, in the period of Indus Valley
Civilisation, we find worship of Maitridevi,
worship  of Siva, worship of Trident; that
was only for the prosperity and  well-
being of the people, and in contemporaneity,
with  Indus Valley Civilisation, even in
Babylonial  culture, we find that the king
who was called Hamuravi, had given the
code of law to the people to keep them in
order  for  their  prosperity which he
received from Sun God which was called at
that time "Samas." In the Vedic period
which dates back 1500 to 700 B.C. we find
that religion was never in conflict with
politics in the Rashtriya Sabhagar, Sabhagar
means the assembly for-the people to adopt
any law. Always there was a praye
for Indra, for varuna, for fire, to get
strength from them to keep the society
intact, and it was  only aiming at giving
solution to bread and  boundry questions.
So, In the Vedic period we find that religion
was not separate from the Politics.

Et

Another theme is also embossed on the
gate of this august House :

o wfasT agaT qafw |

That means, truth is one but it is interpreted
differently by the people. From Vedic
philosophy we can find in the Geeta that in
the post-Vedic period, religion was never a
taboo in political life to create hatred or
anything. That is why, Lord Krishna said :

“fﬁ?: !_Ta' 'ﬂ;a-'q:: T =4 #]';Tfhtnm '”

Lord Krishna said that neither by the
study of Vedas, nor by giving charity, nor
by performing penance, | can be seen. |
can only be seen
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and realised and you can only know the
essence of Dharma by doing the duty, by
remembering me.

You should never be biased for your
self interest and you should be free from
enmity—

“dafera:, faaw: 7 (far)

That was the relgion at that time, and
that is why | can say in the post-Vedic
period, it was Monotheism in which God
was considered as personal and absolute be
th. At that time also there was no caste and
creed. Out of that sense, Buddhism also
came out. Buddha said we should not run
after God ; but he also said that God is not
there and he gave the theory of Shunyavad,
that is the theory of Nihilism. But
Shunyavad was defined as :

“oafafe 7 gy, sofafe Ay waEw )
INF AT wAqAfa gwad g Fweaq |

It is neither zero, 'void' nor not zero,
not-void, nor both nor either. It means :

It cannot be defined, because many
things cannot be defined. As the western
philosophy said your language is finite; you
cannot define what is love, how love is
caused. You only feel it. You cannot define
hatred. You cannot differenciate between
the sweetness of banana and a mango. What
is the difference between their sweetness ?
At that time Buddha said : Don't run after
God but irrespective of caste and creed, he
tauhgt the gospel of non-violence diat is :

‘wigat e,

That is also embossed on the
gate of this august House. So |
can say that later on our prophet
of peace Mahatma Gandhi adopted
it:

‘wigar qeat oo
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which was the main force behind the
Satyagraha and by this Satyagraha, he
freed India from the servitude  of the
British yoke.

The concept of religion in those times,
as Mahavir said, was Parama Dharma
Upakara. He said that the meaning of
religion was to do philanthropic work and
that to torture others was not relgion. This
.was the crux of our Puranas.

Rigw QTR :, GTHIEH © TYHIT

The essence of the Eighteen Puranas
by Vyasa was also the same. To do
philanthropic work and not to torutre
others. This was the essence of our
Puranic culture. King Ranti Dev said :

Ty FIAT ST, T & A1GIAY |
FIGT GG q| 19 Frior ) fa waw_ )

When he was face to face with God, he
told God 'l do not want anything; | do not
want any empire; | only want that the
sufferings of the people should be
removed; This is the only boon | want if
you can grant it to me'. This was the
Dharma of our ancient times. After the
Vedic Monotheism, after Bu-dhism, after
Jainism, | can say that the inner nature of
religion was to keep the equilibrium of
mind and action together. That was the
Yoga.

A6l FHY FEEA

One has to keep the equilibrium
between the mind and the body
Vivekanand said in Chicago that the
objective of self-realisation was the
subjective motto of religion, but the
objective motto was selfless service to the
people.

When religion came in the way of good
to the peple, when religion was a
hindrance, it had to be stopped Secondly,
politics is always changing. Politics is to
serve the Polis or State. Hence, it should be
guided
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by right-thinking people. It change s from
moment to moment as is said :

q AT AT AT(GH74%9

Politics changes from moment to
moment. As ihe Greek Philosopher Hercuiis
said, we cannot step twice n the same water.
Everything is changing. This is the truth. We
cannot step the change by medicines or any
medical care. The world is transitory. This is
the truth which has been pointed cut by
sages and saints. In the name of religion if
any obstruction is caused to the functioning .
of the State, it has to be dealt with firmly.
Kautilya has said

TN T1] FeeT Iegen T w7170 9

This is the duty of the King. If there is
any hindrance, if anything comes in the way
in the name of religion, if anything comes in
the way in the name of politics to destabilise
the country, it has to be stopped.

The various religions, Hebrew, Persian,
Christianity, Islam etc. and the various
Prophets like Amos, Zoraster, Christ and
Mohammad  have always preached
brotherhood and humanity. They always
taught love for the people. The greatest
essence of Islam was that one should love
one's neighbours. It was not to attack the
neighbours. It was not to intrude upon the
liberty of the neighbours.

I support this Bill which has been
brought forward to stop the misuse of
religious institutions. | will just take a few
more minutes. Sir, the founder of Sikhism
was Guru Manak. His aim was to unify
India. It was the most seculary religion. The
very foundation of the Golden Temple
was laid by
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Mian Mir. Guru Gobind
prayed te Mother Goddess.

Singh also

ge9e fa4eq aaeq @=q
WA ASH 4L aEq

IH AT G FINA
fodad g wig aead |

graTemE (v waw IqE)
HINE| 1 AGT ATAH &, ATHA HA
ag [TFa g4 =71 aga aq g

W WAAT 9T © HITA I ¢
ELcil

THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAI) : | know it...

SHRI SHIV PRATAP MISHRA:
J will just take one or two minutes more,
In Sikhism, | am telling you, in the Gurbani
there are banis of 36 saints. Out of them 6
are Sikhs and 30 are Muslims as well as
Hindus. Inthat banis of Kabir Namdev,
Ramanand  Jaidev,  Sur-das,  Sheikh
Farid and Mardana are there. There is
mention of the names of Ilvam, Gopal,
Hari and Mukund. After that Guru Gobind
Singh also founded the.Khalsa Panth with
identification with their holding "kesh",
"kara", "kirpan" "kuch" and "kangha".
That was only meant to save India and it
was the frontline of defence. Because you
are telling me that I should conclude, I am
leaving most of my thoughts. But | am
telling you that in our "dharma" we have
treated the Motherland as more than heaven

ST s afos sgaafn wivgay

Again | tell you that when in the
functioning of the State, in the welfare of
the people, when in the name of religion
something awakward came, then it was
stopped not only here but throughout the
world. Why | am saying it here is because
the Revolution of Marxism led by Lenin
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could not be stopped by religion there in
Moscow. As well, | can say that Abraham
Lincoln said : "To abolish slavery, | trust in
God. Trust in God is my religion and abolition
of slavery is my politics". In Indian religion, |
can say that Lord Krishna when he thought
that in the functioning of one's own duty, most
of the rituals prescribed in the scriptures
come, he said : Do duty for the sake of duty.
And in the end, he had to say :

[18 AUG

“giaaie fieres WIRG WIN GW
FEC R BNE S TR (N RIS ST

Abandoning all the norms of religious
institutions, take refuge in God and do the
duty for the sake of duty because duty itself
is "dharma".

“smgmg fas v W %A agisg
You should not be after the fruits of duty
because suppose you are taking sweets, you
will not immediately think whether it will
be useful or harmful. You will get the
sweetness of that sweet, In the same way
one should enjoy the duty for the sake of

duty and religion and politics should not be
taken for the narrow ends.

So, | will request here the entire House,
the Treasury Benches as well as Opposition
.Benches, that on national issues both
should be united together and ifanything
comes Chanakya has said that in the
interest of the people, the King or tht
Government to look after the people.

If anything comes in their way, it
should be stopped with deterrent
punishment. And as told by our ex-
President, Dr. Radhakrishnan, who was a
great philosopher the Opposition is very
much needed for the ruling party, for the
administration, for the democracy to do fair
and frank criticism, but it should not go to
that degenerate state of hampering again
and again, to obstruct the work and
functioning of Parliament and Government.

. 1988]
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With these few words, | can say that |
support this Bill and 1 conclude here with

_ fuwd fave faduaneo, s Fa0
W U

SHRIMATI SUDHA VIJAY JOSHI
(Maharashtra) : Mr. Vice-Chairman, Sir, |
rise to support the Religious Institutions
(Prevention of Misuse) Bill, 1988. The
basic function, of the Bill cail be described
as the first step in separating religion from
politics. Further the Bill gives statutory
status to the sentiments expressed by
various Members at the National
Integration Council meeting.

Sir, the Ordinance and the Bill
have not come even & day too soon.
I we examine the scenario ol over,
these  facts stare us in the  fpce-
how, 6 the nare of relipion.  so

any Sty of pobitical vandalism
have been comitted. In 5 coun-
iry ol' vast  dimenvions,  shice! po-
verty und fock ol edvcanien, -t i very
cusy to rouse passions i the name
of rolimon, uand that can lead 1o

creation of disovder and chees, The
teachings. of al' refigions  glornily
the wWleas of tove, pesce and  Triend-
hf‘ The es onee ef 1 Ny cach-
ine is that it neovides wor o putk for
betferment ol Lile 20 the  <ame
time, lokino core thr in § e
of Betterment of o L we do

not cause injury ordamage o otlers,

Bul whrt dow - find overyeiere 2
Evin ] Vihtid v T BT
weed Tor e ne p The werld
h 1 d 1 o Voo ur
CruniIry ooroplete woile cxmples,

| MY v Wit A W 5 OO FEY '.-.I[('}
have areehed oo vee and disorder
m the aame of el glon doe emsons
whoee relohiue bel e themegly os
areindoubt or elsethey are s much
blind d by persennd o s tha ‘h(:y
are not borhered ahow sugnificing
religicus principles,
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Sir, religiom is cssentially a very
individualistic faith and is a sort
of means to achieve one-to-one com-
muaion with Ged. Even though
some religicus ceremonies Of prayers
are performed in congregation, they
d> not come in the way of achieving
this one-to-cne communion. How-
ever, importance of this cardinal
principle is lost sight of and then,
advaniage of such religicus cong-
regations is taken for preaching
things that lcad to the creation of
disorder.

The socio-ec :nrmic imbalances
and consequent  noneavalability
of opporiunities have been the ills
in the development of a s~cialistic
end  egalitaran society. There is
alrcady tension prevalent in the
scciely, due to econrmic difficulties,
and this unrest is getiing exploited
in 1he name of religion. Sir, I may
pcse a question ; If we 1ok at the
various acts of viclence and dis rder
in the last few years, dre not the
majerity of them based on tension
triggercd off by relimicus scaii-
ments 7 Thus rel'gicn has been
dragged into palitics, ecoremic diffi-
culries, efc., withrut compunction.

We have alse witnessed the phe-
nen~n of relie .

ner 1 of r us plices being
used for holding eriminals. for  sto-
rine ualawful weapons and money
collected  for religicus purposes
beine used for anti-national activi-
Lie [ -cannot think T graver
mususe of relipious places than these
things. It is ogainst this backdrop
that we have o view this Bill and

examine ils provisions.

In section 3 of this Bill, provisions
have been made for prohibition of
various activities being conducted
in religious institutions. There are
nine sub-sections, which define in
petail the various activities. These
rovisions are quite comprehensive
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in nature and cover most of the acti~
vities which put religion to misuse.

Sir, in sections 5 and 6, there are
provisions prohibiting the use of
funds and properties of religious
institytions for the benefit of 3 po-
litical party or political activity. The
further prohibition banning the use
of any ceremony, festival, congrega-
tion, procession or assembly held
under 1he auspices of religicus insti-
twivng for political purposes is also
very imporiant,

In sections 7 and 8, punishments
are prescribed for the manager and/
or other employees who confravene
the previsions of the Bill. Very
stringent  punichment has been
provided, which is very essential.

Sir, however, I feel that either
und:r this Act cr by a separale Act
there should be a provision ban ning
putlication snd  distribwiion by
veligious institutions of any litera
ture or material on issues which are
pr-hibited activities under this Act
Otherwise, pecple who are bound
to create irouble, wonld take shelter
and print and distribute material
in the name of religion with purpor-
tedly pnlitical overtones,

-

Sir, before concluding, 1 would
also say thet every right-minded
personi wouid agres with the basic
philosophy. of thie Bill and also
us various provisicns, It is noes-
sacry Jor all of us, the zpolitical
and social workers, leaders of various
religicus institutions, tc remain eter-
nally vigidant ond stamp out this
misuse of religion.

Sir, I cannot help but conclude
by saying :

“Oh religion, how meny more
crimes need to be commiiled in
ihe name.” .

Thank you.
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THE  VICE-CHAIRMAN  (SHRI
JAGESH DESAL). | also thank you, you
have not exceed d the time-1'mit, others
will als) follow Shimsti Sudha Joshi by
not exceed ug ihe time.

Mr. Swarrvnaihan, five minutes only.

SHRI G. SWAMINATHAN
(Tumi Nadu) ; S r, th s shon time you h?ve
been kind enough to give to me.

Out of three hours, so mach of time
was- given yoierday to so many Members.

THE  VICE-CHAIRMAN (SHRI
JAGESH DESAI) ; What can | do ?

SHRI G. SWAMINATHAN
When the time is allotted, it is alloted to the
party. On the first day when six minutes
were given to the party, he has spoken for
20 minutes. The next day problems arose.

[The Vice-Chairman (Shri  Satya
Prakash Malaviya) in tho Cha.rJ

Within the five minutes allotted to me, |
will try to convey my ideas in a telegraphic
language.

We are very happy, we have the addition
of a few new Members, Shri Shiv Pratap
Mishra who has come here. | am happy heard
his speech. After a long having time we have
been able to hear a philosophical discourse
with a lot of Sanskrit quotations. | am very
happy. | think, he will be able to contribute
to the House. Many philosophical thoughts
he has told us today. If the Chair had given
more time, most probably he would have
given
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more ideas on religion and politics. We are
really happy that he is here.

Regarding the Religious Institutions
(Prevention of Misuse) Bill, Sir, | stand
before you to supp rt the Bill with some re-
servations.

One point raised yesterday by my
esteemed friend, Mr. Jaswant Singh, is that
this could have been placed before the House,
and it need not have been brought by way of
an ordinance. The same thought was
expressed in the Lok Sabha also for which
our hon. Minister explained here that or lin
mee is also a part of the Constitution and that
by promulgating the Ordinance and bringing
this Bill before Parliament, he is not
infringing his duty. But the point is, as |
understand, Sir, the Lok Sabha adjourned
sine die on about 13th of M . , and this
Ordinance was brought on the 26th of May.
The argument of the Minister was that after
adjournment of the House, within 13 days
thereafter they thought that it would be wiser
to bring such an ordinance and place it
before the House.

THE MINISTER OF STATE IN THE
MINISTRY OF PERSONNEL , PUBLIC
GRIEVANCES AND PENSIONS AND
THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS (SHRI P.
CHIDAMBARAM) : | said, "immediately
after the Operation Black Thunder."

SHRI G. SWAMINATHAN : After the
Operation Black Thunder it happened, and
naturally he has brought it here. My only
point is that such a Bill should have  been
thought about not
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within 13 days or 6 days after the Operation
Black Thunder. It would have been brought
in the form of a bill. Knowing the
functioning of the Government, this Bill
should have been in contemplation for a
number of months and should have been
discussed bv officers and Ministers. Even
before the 13th of May this should have
almost got into shape. If at all the Minister
had thought it fit, ne could have placed it
before Parliament, and he would have got
permission for this thing. No ordinance
would have been necessary for the same. So,
whatever reason has been given, well, 1 am
not able to fully agree on this Point

Sir, regarding this Bil , | would like to
say that this has been brought forward for
two purposes. One is to prevent the illegal
activities and the other is to prevent the use
of arms and ammunition. This has been
brought forward mainly because what
happened earlier and also after the
"Opera‘ion Black Thunder". We also read in
the papers what really happened there. Sir, it
was a very sorry state of affairs inside this
Temple and even some of the honourable
Members mentioned here that there were
interrogation chambers, that there were tor-
ture chambers inside this Temple, and they
were also able to take out 43 bodies or so
which were found there. Most probably
these people must have been murd red and
their be dies, which must have been buried
there, have been taken out in this place. It
only shows how this place, how this
Texmple, has been misued by the terrorists. |
fully agree that such a provision should have
been made in the Bill.

[RAJYA SABHA] of'the Religious Instil utions 224

Ordnance, 1988

Another point that has been, here is the
prevention of political activities. 1 would
have personally felt two things. One is tha.
if the Bill had confirce! itself to arms and
am/mui'tion being brought into these places
and to illegal aclivities being carried on
inside the temples or religious places, iheii,
most probably | would have fully agreed
with this Bill. Along with that, Sir, another
section has also been included for the
prevention of political activities in religious
places. My feeling is that, it could have
been confined to illegal activities and the
provision for the prevention of political
activities could have been brought forward
later, if necessary, in the form of a Bill. | do
not know why he thought it fit to combine
both. He could have brought forward one
Bill after the "Operation Black Thunder"
and another, if necessary, later on. So, | am
not able to understand why he has tried to
combine both in one.

Theee Is anothey paint also
widch T am not able o undor-

stand.  Tre while poapose of T
Bl 15, oz ‘T Miisr has sad,
e el owi 'l tee stuatton afler
the “Ondration Ria | Thund g™
and e Ll | thine is ©con
firve] 1o Poejnbh Bue in ne other
n!;;q i 1tH ¢ b liag liis
kid « ' o sireatirn a-isen Whin
guch  thiny hann .l rnly in
Punggh, 1 do <00 know  why
this R} O 'ii._l' 1he
whale of Iadin T am net able
1o L llw this an all. He corld
have hreoreh [rward a Bill
confinine 1t only o Punjab and,

il recssary, o the  terrorists
opercing  from  the  gurdwaras,
[ will even say tha' a particular
religicn could have been mentiorad
and with that ha could have
stopped. T do not know whether
it is possible for him to do so
or not. But he has  brought
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in the Sikh religion, he has brought in
the Muslim religionand he has brought
in " the majority  religion, ihe Hindu
religion, and he has combined all these.
He has also brought thei entire territory of
the country within the  ambit of this
Bill. I wonder whether he could have made
it applicable  selectively, either to a
particular area oreven to a particular
religion. [ am not able to understand this. Evert
yesterday he told in this House that
coming from Tamil Nadu—I alsofc. come
from Tamil Nadu—he can say that there
is communal amity in Tamil Nadu. There is
no terrorist activity in the temples there
and there has been no religious
intolerance in  Tamil Nadu. But then why
is he bringing in the whole of India
under the operation ofihe Bill? In Tamil
Nadu, we have thousands of temples and
other places of worship and we are not
engaged in such, kind of activities and in
most of the places in India also no
such thing takes place. 1 do know why,
in that case, he should bring the whole of the
territory of India within the ambit of this Bill.

I think he will be able to  reply
convincingly to this point.

Another  important point is that
India is  now surrounded by many

countries which are all theocratic ~ States.
Coming to Pakistan, the religion of
Pakistan is Islam coming to Bangladesh, they
have made Islam the State religion;
coming to Malaysia— recently | had been
there—their State religion also is Islam;
coming to Sri  Lanka, they have
Buddhism there which is their
State religion; and, comming to Nepal,

which is adjacent to us, Hindu religion
is their State  religion. So India is
almost surrou by  countries  wihch

have one religion or the other as
their State  religion  and, naturally, ina
country like ours where we
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have a large number of minorities, we
cannot afford to have one religion as the
State religion since it will create a lot of
problems. However, in our Constitution, we
have stated that secularism is our principle.
| do not deny that or | do not oppose it. But
the only point that | wish to make is that the
Government should promote secularism.
During all these years, after the advent of
the Constitution, | do not know what action
the Government has taken to promote
secularism as a principle. | think we have
failed in that respect and the Government
should not only see to it that there is amity
between these religions, but also enunciate
this principle and promote it among the
people and make the people understand it.
Since this is very much necessary, | feel
that this most necessary thing should also
be done by the Government.

Again, Sir, coming to actually what is
being done, as has been told yesterday, is
that political parties are furthering
communalism and casteism. It has been told
yesterday regarding the Allahabad election
that Aurn Govil, the principal actor in the
'Ramayana on the Television was brought
to Allahabad and Dara Singh, another actor,
was also brought to Allahabad by the
Congress Party. | do not know why the party
whichisinpower.... (Interruption)

He has got every right as a citizen; | do not
deny. But he has been brought there for a
certain principle. Suppose Shankaracharya or
some other religious leader docs not preach
politic, inside the temple and he goes outside
to preach politics, naturally he has got every
right todoit. Ithink even political
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parties should shy away from these
things, because if we do it {or poli-
tical parposcs, for election purposes,
thea naturally it will b>omerang on
ourselves. Sir, the samz thing is
happening in casteism also. How
do political parties put up candidates
in a pariicular constituency? I
it is predominantly a Muslim consti-
tuency, whom do you put up as a
candidate--any party, wieiher it is
the Congress Party or any otner
party? If it is mainly a Muslim
area, you put up a Maslim as-a
candida'e. I it is predominantly

another  communily, you put up
tha'  pariicuidac commuaniy  pirson

a- your cavlida’e, becase you wa
31 v
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paople have bosn cnjoyinz it and
we have been looxing orward to

this programms:. But I ha
my owa sincere douhts whether :he

Governmet can p-om Tele-
vistont is a part aof the Gowarn-
moent and the R— -
also iz hing mea t
the taxs collzried from Y
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Sometimes when they see the actors
there, they think thas he himself is
Rama, he himself is Krishna, he
himself is Hanuman, and so on.
Such a feeling com=s to people. Is
it desirable on the part of the Gov-
crament to promote such religious
epochs? I personally feel that it
is promoting religion in an indirect
manner.

SHRE P. CHIDAMSBARAM:
Taer are millions of pcople who want
o see it.

SHRI G. SWAMINATHAN ":
Tucre are millions of puople wishing
1o do ihat. But allima‘cly you have
to think whether it is iy on ile
part of ihe Government baranse the
TV is a public media, a G »vortanent
media. Would it not be wiong for
yoit to 4o that ? You have 1y wnidk
aboatit :

THE VICZ-C:IATRMAN
(SI1R[ SATYA PRAKASH MALA-
VIYA): You havetakon ! minuics,

SHRI G. SWAMINATHAN
Sir, 1ake the Hinde g.ds. Recently
I have been to Caleuwita. Tie *Kali’
and most of our gods have some a-ms
and ammurizion with than. The
hon, Minisus was telitng about the
temples in Tamil Nadu, Tney have
tembles in village sites where there
a-e exds with weanons there, Most
of the temples in Tamil Nadu are
like that. This is not only religious
bocause sacial astiviiies also happen
there aad political astivities also
tales plaze there, Wa find, Sir in the
ancien® history, in Tamiliaa history,
only in  temphls  they uscd Lo
have. ..(Time bell rings) Tocy used 1o
call it clection procass. Election pro-
cess would iake plaze only in 3 nan
of that place or temple, ciither in 2
village or town. So politics has it
been divarced fiem' | religion  in
India, or s~ial activities. The tem-
ple has hean a part and parcel of
sncial astivity and political activity.
Why I want o point out this thing
is because ihe people caanot be
divided as being political or religio us.



229 Staliaory resolution
seeking disapproval

Sir, the people have to be taken as a whole.
Even in medicine, formerly you used to treat
different diseases separately. Now they say
that even in medical treatment, the people
have to be taken as a whole, as persons, and
then only you can treat them. You cannot
devide and differentiate whether it is a
political party or a religious party. It is a
difficult process. | accept that something has
to be done. I would only wish that the
Government take this thing warily so that a
problem may not be created throughout the
country by this kind of a bill. I understand
that the hon. Minister is going to bring some
other Bill also shortly, | would only request
that problems and conflicts may
" b “11%

ntry because Indin is a nwion angd

1

y sany roligias W

H &2 i I
n pl [ .
peopl . ..ii"

I peperall l
thought T have gol some T¢servas
mons on 1. Thank you,

SHRI PAWAN KUMAR

BANSAL  (Punjab):  Sir, for cen
turies, religion has been a Vvital
force  moulding our individual and
collective life. It has provide
that strength to face socially the
vicissitudes of our long history.
More than the fetish ituals,
tas given us a pritual mess-

our

they were drr-.

partition days, when the fire of senseless
religious bigotry and fundemen-talism
engulfed this sacred land of ours. It was in
this overall perspective these  specific
provisions
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of Article 15 and Articles 25 to 28 were
enshrined in our Constitution to epitomise
our approach to religion in free India, i.e.-
secularism with positive respect for all
religions, but with no religion of the State
itself.

Sir, when we chartered the course of
democracy, we looked forward to an

environment where religion would guide our

moral values, purify our minds and ennoble
our lives. Unfortunately, what we have
experienced over the years is that vested
interests all over the country have used
religion as a tool for self-aggrandisement and
exploitation. Politicians who have never
bothered to address themselves to the
upliftment of their poor brethren, raise a
bogey of exploitation

[ruination to the election time.
Communal riots break out on the most
frivolous issues leaving behind a trail  of
human suffering and misery.

Sir,  religious  fundamentalism  has
continued to inflict a heavy blow on our body
politic. We are often confronted with different
manifestations of the disastrous two-nation
theory. Temples, mosques and gurudwaras
are brazenly converted into patently political
platforms and these abodes of God often
reverberate with most intemperate, irreligious,
political speeches and exhortations that
arouse communal passions and propagate
hatred against another religion.

Our re .rfere  in these matters in  the
fear oi any on

t
ional activitiegioiis 'n'nalshave beenworship
ancinctsfor dump intion. While such
tendencies been noticed in many parts of the
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country, the situation in Punjab has been
particularly aggravating and disturbing.
Some of the most important and historic
Gurudwars, including the Golden Temple,
were converted into veritable hide-outs of
terrorists, backed by Pakistan who had no
compunction and no qualms in desecrating
even the sanctum sanctorum rooms meant for
the pilgrims rest became their torture
chambers and the debris of the Akal Takht
their grave yard.

In 1920s, when lascivious Mahants used the
holy Gurudwaras as dens of vice and
corruption, a powerful Gurudwara Reform
Movement attracted thousand and thousands
of devout Sikhs who suffered brutalities but
extricated the Gurudwaras from the clutches
of the lecherous Mahants. A marked
difference in the situation that prevailed
till  very recenly was the stockpiling of illicit
sophisticated weapons  which called for an
action by the Government. How the terrorists
lodged there and resorting to a war-like
activity against the State were flushed out in a
meticulously  planned operation  without
causing any damage whatsoever to the
Harmandir Sahib was an outstanding example
of our perseverance  coupled with  firm
action. This however, threw up a very perti-
nent question for the future. If the
managing committees of holy shrines either
fail to maintain their sanctity or become a
party, overtly or covertly, to their abuse, what
ought the Government do? It was in answer
to this vital question that the Government had
taken a bold step to promulgate the
Religious Institutions  (Prevention of

Misuse) Ordinance, 1988, which is now
sought to be replaced by an Act or
Parliament.

Sir, some misapprehensions have been
expressed against this Bill, but an henest
srd dispassionate perusal thereof will
pmply demonstrate that it dees not militate
against any
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religion whatsoever but confines itself to the
accepted  Constitutional  guarantees and
parameters. In no manner does it impinge upon
or tend to curtail the freedom of religion. Sir, |
have come across an agrument and that may be
pressed in this House also that for Sikhs,
religion and politics are inseparable, and the
example cited is that of the 6th Guru, Guru
Hargobindjrs carrying of two swords of and
pm sympolising the temporal and spiritual
power respectively. Sir, this interpretation is
rather misplaced. On the contrary, Guru Shri
Hargovind Sahib ordained the separation of
religion from politics; That is why when
anybody wanted to discuss any temporal
matter with him, be was asked to come out
from the Harmandir Sahib to the Akal Takht.
Nobody was ever permitted to discuss any
worldly matter within the precincts of the
Harmandir Sahib itself.

Sir. there is no reasons for having any-
misgiving about the intent of the Bill. An
opinon has 4.00 p.m. been expressed that
the Bill places all the responsibility only
on the manager or any person associated
with the affairs of the religious institution
concerned. In this context, it is clause 7 of the
Bill which is referred to. Though the hon.
Minister would reply to these points in detail |
would only briefly like to refer to clause 7
itself to say that it very  specifically
mentions that where any religious institution
or manager thereof contravenes the provisions
of section 3, section 4, section 5 or section
6, the manager and every person connected
with such contravention—Sir, | mark
these words "the manager and every person
connected with such contravention"—shall be
punishable for the offence provided for.
Sir, it is time that al! the right thinking people
speak in unison to preserve the sanctity of the
religious places and to fight unitedly any
attempt to defile the sanctity of the holy
places orto pollute the halo thai they
exude.



233 Statutory resolutio,,
seeking disapproval

Sir, this  Bill has a very limited purpose
and no objection could be raised against it.
But in my humble opinion, this itself is a
weakness also, a weakness which this
Bill suffers from. Sir, as long as action is not
taken to separate religion from politics by
debarring communal parties and members of
the managing committees of religious insti-
tutions from  contesting elections, the
provisions of this Bill would not deter some
politicians from misusing religious places. On
the other hand, they will violate the provisions
of this Bill to impress upon the people,
upon the unwary followers of their religion
that they are being discriminated against, that
the Government is victimising them and by
using this propaganda they would like to
become heroes in the eyes of the gullible
people so that they can contest the
elections and win on that sentiment,
notwithstanding that any action tinder the
provisions of this Bill when enacted as an Act

of Parliament, may be pending
against them.
So, Sir, while supporting this Bill

without any reservation whatever, | urge
upon the Government to take another bold
step by creating a feeling in the minds of the
people about the urgency to separate
religion from politics and bring about a
comprehensive legislation for that, because
in that alone would tie the solution to many
problems that confront our country today.
And T am sure the Government would
have the support of the vast but silent
majority of the people in this respect.

Thank you.

(Interruptions).

THF, VICE-CHAIRMAN (SHRI SATYA
PRAKASH MALAVIYA):

You will get your chance after Mr. Mehta.
Yes, Mr. Chimanbhai Mehta.
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SHIRI CHIMANBHAI MEHTA
(Gujarat) : Sir, [ wholeheartedly welcome
this Bill because our society is being
exploited in the name of religion and
religious fundamentalists have been creating
problems since decades and every day those
problems are accentuated. What is prevented
is the misuse of religion. Now to say that our
entire life is guided by religion, to say that
our « morals and ethics ave guided by
religion, and therefore to separate us from
religion in the name of prevention of misuse
of religion in politics, some say, is
impossible; some say it is an attack on
religion itself.

We know that secularism is being
practised in several countries. Various
countries are known for secular traditions.
They have worked out secular concepts, and
we can also find out the tremendous growth,
that a secular society is able to achieve, and
if the fundamentalist societies are having a
retarded growth or if they cannot change
they are facing obstacles in their
development. It is their fault. That is also
largely because of a belief, a superstition
and political ideology emanating from
religion.

It is correci that Pakistan was
created ou the basis of religion, and the State
declared 'tself to be ;>n Islamaic  State.
Now, Mr. Zia is dead; we do not want to
criticise him for what he was aiming at, but
in the name of religion, they were having
atom bombs which they called an
islamic  Bomb.  Now, if the religion
becomes so inhuman, if the religion
becomes irreligious, if religion is meant to
perpetrate crime on others, it cannot be
called religion and, therefore, our great
leader. Pandit Jawaharlal Nehru warned in
the literature that he produced, that religion
is largely used for political purposes. In a
democratic society we do not need a religion
for political purpose. We can  have,
economic programmes and other social prog-
rammes, in the past, for invasior.
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for attack, for looting property, for rape, for
burning, the emperors used the name of
religion. So, humanity has been suffering
from this kind of distortion—horrible dis-
tortions—in  the name of religion.
Therefore, we must ce me cut still more
boldly.

As the hon. Minister said this is first step.
But we shoul< beyond.

Somebody an actor; from this actor's
name was m played the role of Rama and
Krishna He may be here cr there, whether in
the opposition or the ruling party. But we are
using this trick on gullible people and
exploiting these things. And we have not
covered this aspect in this Bill. A time
should come. Ultimately, popular opinion is
much more important. [ know about one
Chief Minister. ~ Any people lay down
at his fee; and coconut is broken at his
feet. His legs are washed with coconut
water. | donot want to mention his
name. Everybody knows. When they are
making etc. the actual
photograph  cf the person is' not
shown in poster, but only the  film
role  photograph. All  these things
shows tha® we are exploing the
people in lame of religious
sentiments. Therefore, we have to bo
very careful.

We should provide for siromg
checks. OF course. we have said in
this Bill that religious places  will
noi be allowed to be used for poli-
teal  activities. storirg  amms  elc,
What is a religious place? Can you
sity - Parliament is & wemple and,
therefore, it 1s a rebigions place 7
Religions plaices noimally mean
places Jike temples, mosques. guru-
dwaras ete. You cannot say thm
every tree is a religicus place. You
cénrot say that every cow is a
relioious place. It is only a symbol.
Fren relioionts leaders would not
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like their religion to be ridiculed
Jike this. But ihose who wani 1¢
defend obscurantismi are irying to
find some Icoplholes in this Bill.

This Bill, as 1 said, is inadcquatc.
It is only a first step ard, thiie-
fore, 1 canrot demand thai everything
shauld be covered  hac. Sir,
Pardil Jawetoslal Nehre never visii-
ed ary temple or a2 mosque ¢or 2
gwudwara It is a dibatable peir:
whither e wos an aftsist or 1.
But as the Hrad of ihe State, he was
ceparicrs of cenain limhaticns. He
koow that in a muki-ndigicns scoity,
there will be Cifivrent Macipraiaicis.,
Bu: later cp, wlat happerca 7 As
cur  pelivical sandiag: dwindke,
as OUI' Prepressive Jmage gols £1edine,
we €S0l to  casteitm, CCmmbia-
hsm and we also give concessicrns
to rehgices sentmurds, Thoiclere,
we have 1o strenglhen ihis aspuct.

s

You may kave ycur politicat
philescpby: dumecraty, sccialiim
ctc. Yeu may believe in anyihing.
You may belicve in capifalism even,
I have no objecticn. Rur ¢rce ycu
start findirg 1hat your pclitical
philoscply 1s rot geing down the
threat of the peeplc—it decs not
mean thai ycur policics are wrong,
it dees nol mean that your philc -
sophy is wrorg 'but it 15 the way
ycu try to operate your policies and
progiarmmes — this is where you
fail—when yov are faced with faihie,
this failure leads 1o ihe vse of fvrda-
mentalism, cemmuralism, casteism,
regionalism eic. Therefcre, all these
factors should be taken into consi-
deration.

¥ wculd appeal to all 1tbe Govern-
ments. The Opposition is also ruling
in some States. T would appeal 1o all
of them nct 10 resert te 1his son
of thing. I do net say that yeu sheuld
not belicve in any religion. Tt is
your own personal helicf. You can
have your beliefs if 11 is confined
to your own premises. But once
you start it outside. it creates prob-
lems. Now, communal riots are a
frequent occurrence. Otber kiﬁcljiﬁ-
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vielence is also a frequent occurr-
ence. This happers. In those riots,
it 18 not the religicus leaders who
are faking a lead. T krow that.
They may just fcment somewhere,
But then the anit-social elements,
really crecks ard crimirals take up
tke fight in the streets, leot ard do
arson. So the whole approach towards
religion Fas to be charged.

Secondly, the politicians, thase
who come to Parlizment cr the
Siate Leeislatures, know the vslee
of religicn, Most of them do nat
observe any kind of raligicus otlies
in their life. We have been secing
them in clections how they operate,
But when it comes to a discassion
whether this sort of religicus praec-
tice shou'd be curbed, they say @
“Define religion, what is religion?
Define a religicus place. what is a
religious place 7" And then attack
the Bill as an improperly drafied
piece of legislation. This shows that
ycu are not alive to the danger.
This shows that ycu do not knew
what divisicn of Tndia brcught abeut,
which division, let us hope, might
not bring abcwt further ghastly
recults, We have to prepare cur-
selves for our own defence where
religious fundamentalism ic leading
to desiroying each other. So such
a ghestly piciure and scenario that
is emerging ocut of this kind of
fundimentalism should be tackled,
Thercfore all  concerned  people
should also consider this as the first
step and after some time next steps
must be taken. 1 know that unless
you become scculir, it is difficult
to prevent some sort of bills that
are coming up here. Nobody likes
to pass them, but we have to pass
them. There are adverse reactions.
Mow in the showing of Ramavana
and Mahabbarat, I do not find
anyihing wrong in it. 1 am not such
a vocifercus persen. I see them.
Gocd lessons are being taught of
ethics. Of course some magic
other things are shown. But that
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is mythologioal aspect of it. The
same is the case with Mahabharat,
I do not mind any other religicus
picture being shown, which might
have gocd valuable lessons. It may
be a Muslim leader, a Sikh leader
or 4 Christian leader. In a secular
society, life of Christ is being pic-
iuriscd. Nebedy thinks, it is an
anti-secular act. So let us not ake
this cppositicn e this kind of kngih,
Once agan, 1 appesl, it is for the
leaders beeause ultimately it is the
public cpinicn which is very viral,

Wa have to cresie public cp'nicn,
Let us not m's curselves up with
pil sorl of religicus getivitizs, Even

cur leaders go o caste functions,
Scmetimes 1 am ashamed, who -clee-
fed me here 7 Whether a particular
easte elecicd me 1hat afier getiing
clected, 1 should go (o their function
ard have garlards from 1hose coste
brothers, or from those communal
brothers ? This is the first betrayal
of the electorate if ycu go to a
caste functicn to have a garland, if
veu go to a communal gathering to
be garlanded. Mzhatma Gandhi
sa'd “pelitics withcut religien™,
aciually meaning that politics with-
cut ethics is no politics. His entire
emphnsis was cn ethics ard 1hat is
how he cperated threughout his Lfe,
If some quotations are breught cut
from Gendhiji's book. thar is how
we have to act upea them. We ke
to be eilical because we have de-
generated too much— here i
doubt “about it. But don’t gc
religicus books for that. Mot cf
them are outdatcd, 1 am sorry Lo
say. But the teachings given there
are also relevant tcday and we can
use them for the advancement ef cur
own democratic socicty. Thunk ycu,
Sir.

SHRI ALADI ARUNA alias V.
ARUNACHALAM (Tami! Nadu) :
Mr. Vice-Chairman. Sir. 1 am
not against this Bill. T suppori the
spirit of this Bill. I am one of those
who firmly advocate that the Govern-
ment has every right to intervend
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in religious matters. This policy has been
well acknowledged in our State of Tamil
Nadu. Tha ia why the Hindu Religious and
Charitable Endowments Boani has been
constituted there and Government has been
entrusted with enormous powers in the
administration of Hindu temples.

Sir, at the same time | rise to protest
agamst the promulgation of the Ord nance in
relation to this. In the year 1987, the
Government of India had promulgated ten
Ordinances. As far as this year is concerned,
to the best of my remembrance, seven
Ordinances have been promulgated so far by
the Government of India, It means that this
Government by passed Pa-liament seven
times, that this Government has undermined
the value of democratic process seven times.
As far as this Ordinance—which was
promulgated on 26th May—is concerned, we
know it well that Parliament was in session
up till 13th of May. Now the defence from
the Minister, is that due to Operation Black
Thunder the Government was forced to
promulgate this Ordiatiance. Sir, if it is a
genuine cause for the promulgation of this
Ord mance, then this type of an Ordinance
could have been promulgated soon after
Operation Blue Star. The policy of the then
Government was not different. The same
policy is being followed by this Government
also" Now, just to satisfy us by saying
something, the honourable Minister is giving
this one reason. The point for the
consideration of the House is that this
measure could hve gone through the due
democratic process.

Sir, though | extend my full support to
the object of the Bill, | totally oppose the
manner in which
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it has been dratted. If you examine clause 3,
from (a) to (i) it clearly reveals how this
Government is having sweeping and
arbitrary powers. The prime object of this
Bill is to see that religion is not mixed with
politics. We welcome this object, but it is
not an easy task. A controversy emerges,
3nd chaos is created when religion is
utilized for political purposes.

In India we are interpreting secularism
in a peculiar way. If you go through the
dictionary, seculatism means anti-religion,
but what we interpret is that secularism
means extending support to all religions. A
person who has no faith in a particular
religion goes to a temple one day, a mosque
on another day and a church on yet another
day. It is not a secular character.

SHRI MIRZA IRSHADBAIG

(Guijarat) It is a western concept....
(Interruptions)... ~ That the  meaning
of secularism is anti-religion is a
western concept ........... (Interruptions)...

SHRI ALADI ARUNA alias V.
ARUNACHALAM : It is not western
concept. It is genuine. Extending support to
all religions is not secularism. That is my
contention. So, a person who has no faith in
a particular religion or has no faith at all in
religion, one day goes to the temple, another
day to the mosque and yet another day to
the church. Sir, this is not the way of
developing secularism. Really this is a fraud
on religion.

Sir, the Bill prevents religious
institutions from political abuses. At the
same time it has totally failed to prevent the
misuse of religion. Religious
fundamentalism is rampant in bur country.
Because of religious fanaticism, | would
like to remind this House that our President,
Mr. Venkataraman was not at all allowed
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to enter a temple in Chidambaram. It is
reported in the press that Mrs. Prime
Minister was not at all allowed to go into
the Sri Ranganithar Temple. It has been
reported in the DINA MALAR". That is
your journal. That journal is supporting you,
| am saying. That is why, my point is,
unless religious fanaticism is curbed, no
law, no court, no order is going to be
successful.

Sir, the object of this Bill is trot a new
feature. It is incorporated in the Indian Penal
Code under Section 153 (A) and (B) itself. |
would like to know from the hon. Minister
what the difficulty is in exercising this IPC
153(A) and (B). Because religious
institutions are misused, the Government
has the right to file a case against the
persons who ate responsible for abuse. But
the Government has come forward with a
new Bill. What was the need when a proper
Act is available with the Government ?

Sir, an insurmountable impedi
ment is the concept of religion itself.
Fortunately, Hinduism is in no
way connected with  politics.  But,
if you take another religion, the
concept of religion itself is connected
with  politics. That is why, it is
very difficult to separate religion
from politics. | do not know how
far the law is going to respect the
sentiments of the concept of religion.
In this Bill, under clause 8(2) the
court has been entrusted with power.
If a prima facie case exists, it shall
pass an order or direction restraining
the person from exercising the powers
or discharging the duties of his
office or post pending
trial. When the matter is under trial, the court
has a right to remove the person from the
office. It is an extraordinary power given to
the Government. It is against

of The Religions Institutions 242
Ordnance, 1988

the present, prevailing concession to the
alleged person.

In clause 9 the more alarming thing is, it
is applicable to the managers and other
people who are serving in the institution.
IPC section 71 deals with public servants.
The people, the persons who are working in
religious institutions, are not at all public
servants. So, what is the need for bringing
them under this clause?

Sir, though this'Bill is drafted in a
general way, though the Bill is applicable to
all religions, all religious institutions, it is
aimed against gurdwaras. Thereby we are
isolating them.

SHRI P. CHIDAMBARAM : 1 stoutly
deny that allegation. It is unfair and
improper for the hon. Member to make that
insinuation.

SHRI ALADI ARUNA alias V.
ARUNACHALAM : It is pot an insinuation.
He has himself said that the Bill has been
brought after the Operation Black Thunder.

SHRI P. CHIDAMBARAM . A
statement of that nature does not promote
amity and goodwill among various section
of the people: on the contrary it will
promote disharmony and disunity. 1 would
earnestly appeal to the hon. Member not to
make such a statement.

SHRI ALADI ARUNA alias V.
ARUNACHALAM : Sir, the Minsiter has
already stated that the Bill was necessitated
due to the Operation Black Thunder.

SHRI P. CHIDAMBARAM : | did not
say that. | said why the Ordinance was
promulgated on the 26th of May. 1 said why
it became wurgent and necessary to
promulgate the Ordinance on the 26th of
May. | did not say that the Bill was nece-
ssitated by that.
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SHRI ALADI ARUNA alias V.
ARUNACHALAM : | am to remind that
earlier we isolated the Muslims. Now, this
Government has deliberately isolated tho
Sikhs. It is dangerous to the unity and in-
tegrity of the country. With this note of
warning, 1 conclude my speech.

SHRI SANTOSH KUMAR
SAHU (Orissa) : Sir, 1 strongly
support the Bill to prevent the
misuse of religious ir

political and  other  purposes. The

Aims and Objec ill are
very laudable. it because
of certain the recent past.

India is a cradle of some of the ancient
civilisations of  the world. It has given birth
to many religions like Hinduism, Jainism,
Sikhism and is also a meeting point of many
religions, So, on the Indian soil we have
developed a very rich culture and tradition of
respect for  other religions, this religious
philosophy and the need for peace was pro-
pagated and  developed four to five
thousand years ago in India while many
countries of the world remained backward.
That being at the back of our mind, our
forefathers the framers of the Constitution,
very rightly accepted in the Preamble of
the  Constitution the democratic, socialistic
and secular republic as our governing
principle. They made provisions for it. But
what do we see now? Even after four
decades of our independence we are
confronted with four dangers which not only
the Congress  party, but even  every
national patriot irrespective of the party
affiliations has to be consious of. We
cannot close our eyes to what is happening in
our surroundings and round  our country.
India has accepted religious tolerance as its
guiding principle. We have accepted
secularism giving respect to all religions,
while our neighbouring countries  have
made their religion as the State
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religion implying thereby intolerance for other
religions. At present many countries of the
world are faced with the problem of
religious fundamentalism. At the same time
linguistic chauvinism and regionalism and
casteism threaten the very fabric of our
existence. Such attitudes quite often
aggravate  the situation and threaten the
freedom of the motherland. At this jui we
have to stand united and think afresh taking
stock of the This Bill has come at a time
when y much needed. Arc that brotherhood
and Don't we see that within the \ precincts
of the religious pl within the sanctum
sanctorism criminals from  outside the
country even have taken shelter in an effort to
promote destabilisation and to threaten the
freedom and unity our country. If criminals
are harboured in any religious place,
they have to be dealt with firmly. When
fundamentalism is increasing we have to
ensure religion and politics are kept apart.
When we consider the question that politics
and religions are to be separated, we have to
see how for we will be successful in this
direction. The fundamental problem is that we
make laws, but are weak on the imple-
mentation side. ~ We have to look afresh
and create public opinion. As rightly
pointed out by many of the Opposition
Members have supported the Bill and have
given their suggestions. At the time of
the national movement for independence our
leaders of different religions had created an
atmosphere whereby we had only one goal —
freedom of the country.  So, we have to
think afresh and create that urge among the
people so that the people do not have
thefeeling of communalism and
fundamentalism.

India is  a sub-continent where many
cultures and many religions
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exist. Every religion is influenced by the
culture of its soil and tradition. When there
are many religions, we have to co-exist and
we have to tolerate each other so that we can
survive. In the history of India' where there
was religious tolerance over any period of
time it was glorious period and where there
was intolerance and suffering that was the
cause of the downfall of that empire. If we
analyse the history, we will know about it.

. 1 do not balme any Gurudwara Mutt or
any religious institution but they must
discharge- duties perfectly so that the ideals
of the religion, inculcating a spiritual faith,
high thinking and better life are fulfilled. It
must usher in a belter hope in the mind of the
people. That is what is necessary in this
country today. So our institutions should
create that kind of atmosphere.

We must pass a Bill of this nature but, at
the same time, 1 ui ge upon the Minister that
he must take consensus of different political
parties at critical times. Regular meetings
should be convened with them to fecus
national crisis. | think every body is a
patriot and we must work together and
concrete steps should be taken so that we
can have a new and fresh look to stop this
regional chauvunism. Religious
fundamentalism and the question of
linguistic divisions have created bottlenecks
in the progress of our country. If we want to
keep our heads high in the world, we have to
look from ali these angles.

Now | will come to the Bill but refrain
from going into all the details due to
shortage of tie. After the Bill is passed, It
becomes very difficult to implement it. In
clause 2(c), we have defined “"manager", |
quote ;
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'manager’, in relation to religious
institutions, means every person, including
any religious functionary (by whatever
name called), who for the time being, either
alcne or in association with other persons,
administers, manages or dherwise controls
the affairs of the institution, its functions or
properties;"”

Acccrd’ng to "anybody" inlerpreated in a ger
cannot questicn-lhi d carried in ihe Bill. By
add'ng'i clauses to the Bill we have strcached
it farther. 1 would only like to know whether
it would include “trustee" also. The main
message behind the authority of sanctum
sanctiorium can create all the mischief. He
can guide it. But he is the invisible head.
Sometimes this is done. He is the greatest
mischief-maker. If he come under this Bill,
then, this Bill serves our purpose, that is one
of the important things. We have also
mentioned in clause 2 (c) that anybe dy
concerned with the management, anybcdy
concerned with worship in the same
institution can be included in this Bill and he
can be punished. But there is another question
and | appeal to you and to the hen. Minister
to create a national concensus. We make laws
but when you go to the court, if the people
have not the mind to support, we don't get
evidence in the court and we simply fail. That
is why we have to create a strong public
opinion. It is a question of our survival, It is
not a question cf one religion. It is not a
question of one man. Unless and until we
create a national thinking and national
awakening probably it is very difftculi to
achieve the goal.

It has been rightly pointed out that
politics and religion should not
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be inter-mixed. While opposition parties
have supported this Bill, they have
expressed ' some grave doubts also. The
whole  question is religious institutions
should not be misused for political
purposes. That is very clear in this Bill and.
there should be no second opinion about it.
Many have supported it. How can we do it.
'? The whole question is there is no clear
definition though only two or thee things
have been explained in the  definitation.
That has been very clear.  The fund
collected for spiritual upliftment, for
the management  of religious institutions
should not be spent for other ptirposes like
religious propaganda of political panies, It
is very cleat that it is s for a limited purpose.
Asmy hon. friend said just now, suppose
a man goes outside and speaks something,
that is  his individual opinion, what will be
the position according to this  Bill, |
would like to know whether this Bill
will  provide punishment  for that or
whether he is free to do it. It would be
better if the hon. Minister clarifies this
position because it will clear mauy doubts.

Many things have been told by various
Members. 1 do not want to repeat them. Inc
ia is a sub continent of many languages,
many cultures which have developed into
one culture and  which has  survived
throughout due to tolerance towards other
cultures ir; ceurse of time. We h?ve taught
and prcached religious tolerance to the world
thousand of years back. If we want to
glorify that national awareness, that na-
tional awakening, then that sense of pride
for the country must be there. We must
accept that viewpoint and it should serve as
a guide to our young men, students and
others so that they are able to rise with that
new national awareness and national feeling
which can only create a ‘New India In this
way, we
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would be able to solve these prob" dembs. In
fact, leaders of the religious institutions
sometime? mislead the people and with their
religious fundamentalism,  they  create
communal tension. This religious
fundamentalism is not only existing in this
country but it is existing in many countries of
the world and is threatening them like
anything. We must focus their attention on
this dinger so that every nation can realise
the magnitude of the danger that is there.

I think this is a beginning. This is a
good Bill. 1 support it and hope the hon.
Minister will take steps which in future will
create national awareness and he would
come with a more comprehensive Bill.
Th.'nk you.
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ALLOCATION OF TIME FOR
DISPOSAL OF GOVERNMENT
ANDOTHER BUSINESS

THE VICE-CHAIRMAN
(SHRI SATYA PRAKASH MALAVIYA) : |
have to inform Members that the Business
Advisory Committee at its meeting held today,
the 18th August, 1988, allotted time for
Government Legislative and other Business
as follows :—

Business Time Allotted
L Consideration and passing of the Punjab Pre-
emption  (Chandigarh and Delhi Repeal) Bill, 1 hour 4
1988.
Discussion on the 35th and 36th Report of the Union
hours

Public Service Commission.

I. STATUTORY RESOLUTION
SEEKING DISAPPROVAL OF TH3
ROLIGIOUS INSTITUTIONS
(PREVENTION OF MISUSE)
ORDINANCE, 1988 (NO. 3 OF 1988)—
Contd.

IL RELIGIOUS INSTITUTIONS
(PREVENTION OF MISUSE) BILL,
1988—Contd.

THE VICE-CHAIRMAN : (SHRI SATYA
PRAKASH MALAVIYA) : Sardar Jagjit
Singh Aurora.

SARDAR JAGIIT SINGH
AURORA  (Punjab) : Mr.  Vice-
Chairman, Sir, at the outset—
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